item No.28 . . , ;O

. MA 620/2006

13.4.2006

#MA 830/2006
OA 3188/2003

Present: Shri R.L. Dhawan, counsef for appflicant in MA (respondents in -Oﬁ)

- MAs 628/2006 & 630/2006

.

'Leamed camsei heard.

2 | MA 6§30/2006 seeking ccndcnatmn of delay in ﬁ!mg MA 62912066 is

' aiﬁawed

3. Leamed counsel siaied ihat Tribunal's order da’ced Q:H 2008, :' by which
OA 3‘2 88i2€)€}3 was par‘tiy allowed was received by the respantﬁents on

13.1 2006 He submr‘eted that the respondents are makmg aii out eﬁaﬂs to

i smvp!emem the Tﬂbunai’s directions. Thus they have sought an extension of time

_‘L.'~ by two mantﬁs fer smpiemenimg the satd directions. MA 629,?2606 zs allowed

gran’;mg an exiension of time til 31.5.2006 to respondents by way of last

- oppgriumty for implementing T;abunai’s darectmns in OA 3188/2003.

4. Accordingly, both MAs are disposed of.
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